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(c) An award passed by the Banking
Ombudsmen shall be binding on a bank if
the complainant furnishes to the
Ombudsman within a period of one
month from the date of the award a letter
of acceptance of the award in full and
final settlement of his claim in the
matter. The Bank shall comply with the
award and intimate its compliance to the
Banking Ombudsman within 15 days
from the date of receipt by the Bank of
the acceptance in writing of the award by
the complainant. The Banking
Ombudsman shall report to the Reserve
Bank the non-compliance by any bank of
an award which became binding on it
pursuant to sub-clause (vi) of clause 20 of
the Scheme. There have been a few cases
of representations by the Banks to the
Reserve Bank of India against the awards
of the Banking Ombudsman. In a few
cases banks have challenged the awards
of the Banking Ombudsmen in Courts of
Law. RBI have issued instructions to
banks to implement all awards except
those in very rare cases in which the
awards are likely to create bad
precedents for the banks and the banking
system. In such cases the banks should
refer the matter to the RBI before
contesting such awards in any manner.

(d) A borrower who is aggrieved by
the non sanction of a loan by a
nationalised bank may seek the
intervention of an authority in the bank,
higher than the authority which did not
sanction the loan.

Black Money in the Economy

1454. DR. ALLADI P. RAJKUMAR:
Will the Minister of FINANCE be
pleased to state:

(a) the latest broad estimates of the
black-money circulating in the Indian
economy;

(b) the measures being taken to
combat the generation and laundering of
black money; and

(c) the strategy to nab the black-
money operators and tax evaders?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE BANKING,
REVENUE AND INSURANCE (SHRI
KADAMBUR M. R.
JANARTHANAN): (a) There was a
study made by the National Institute of
Public Finance and Policy in 1983-84
which estimated undisclosed moncy
between Rs. 31584 crores and Rs. 36786
crores. No estimate is available on the
amount of black money circulating in the
Indian economy at present.

(b) and (c) The Government have
been taking necessary legislative, fiscal
and administrative measures from time to
time to unearth the undisclosed money.
Rates of taxation have been progressively
rationalised. Besides, the Income Tax
Act, 1961 contains a number of
provisions aimed at unearthing the
undisclosed money. These include, inter
alia, provisions regarding compulsory
maintenance and audit of accounts in
appropriate cases under section 44AA
and 44AB, restrictions on cash
transactions under Section 40(A)(3),
269S8 and 269T, pre-emptive purchases
of properties under chapter XXC and
provisions regarding penalties and
prosecutions for punishing tax defaulters.
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